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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

ORIGINAL APPLICATION NO.1323/94 

TUESDAY THIS THE TWENTY NINETH DAY 81 NOVEI9BER,1994 

MA. JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN 

Ananda Lakshmi D.vi,T., 
aged about 25 yers, 
U.O.C. Computer Manual Section, 
Income Tax Department, 
No.29  Queen's Road, 
Bangalore - 560 001 	 Applicant 

( By Advocate Stiri B. Veerabhadra ) 

V. 

The Union of India, 
Ministry of Communications, 
represented by its Chairman, 
Telecom Commission, 
No.20, Aahoka Road, 
New Delhi - 110 001 

The Chief G.neral Manager, 
Telecom Karnataka Circle, 
No.1 9  Old ('iadras Road, 
Bangalore - 

The Superintending Engineer, 
Telecom Civil Circle, 
No.30/I, Cunningham Road, 
Bangalore - 52 

The Executive Engineer, 
Telecom Civil Division—I, 
Pushk8r Shavan, 
No.9, Infantary Road, 
Bangalore 	560 001 	 Respondents 

( By learned Standing Counsel ) 
Shri M.V. Rao 
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JUSICE P.K._SHYAMSUNDAR, VICE CHAIRMAN 

' 

Having heard the learned counsel for the 

soplicant and also the learned Standinq Counsel 

for the respondents, 1 think it appropriate 



to direct the •pplicant to make a representation 	
40 

to the Chief General Manager, Telecom Karnataka 

Circle urging that the Department cannot deny 

the benefit of higher salary drawn by the applicant 

while she worked in the higher post of Stenographer 

Gr.D which according to the Department has now 

become vulnerable because the order of promotion 

is stated to have been made by someone who was not 

strictly competent to make such an order. Be 

that as it may, it will be open to the applicant 

to make a suitable representation in that behalf 

and on the basis of the same, the Chief General 

Manager will considei the demand for repatrietlon 

of the amount unwittingly returned by the 

applicant representing the amount of salary she 

draw while oføiciating in the higher post of 

Stenc.Gr.D which she returned pursuant to the 

orders of the Department which is dubbed as 

invalid. The Department will bear in mind that 

the official did work as Steno.Gr.D and discharged 

the duties and respcnsibilities of that post and 

rtceived 	salary due to that office. 

? ''_\ 
i ,.She utn.t responsible for her posting as a 

no.Gsnd if somebody who did not have the 

eet 91h c made that order she cannot be made to 

consequences. The Department cannot 

an innocent of Picial suffer who simply 

abided by the orders of the Department. I think 

it is really just and proper for the Department 

to repatriate the amount of •?,EOO/— returned 

by the applicant. I do hope the Department will 
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take an appropriate decision in this behalf 

bearing in mind the observations made herein. 

The applicant will make the necessary 

representation within one month from today 

and on receipt of such a representation, the 

zhef General manager, Karnataka Circle will 

of the same within a month thereafter. 

Wx'f, hese observations, this application 
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sta)&d disposed of finallywith no order a to 
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